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The following Bill was introduced in the Telangana
Legislative Assembly on 17th March, 2025.

L. A. BILL No.5 OF 2025.

A BILL FURTHER TO AMEND THE TELANGANA
CHARITABLE AND HINDU RELIGIOUS
INSTITUTIONS AND ENDOWMENTS ACT, 1987.

Be it enacted by the Legislature of the State of
Telangana in the Seventy-Sixth Year of the Republic of India,
as follows:-

y (1) This Act may be called the Telangana Charitable short

and Hindu Religious Institutions and Endowments fitleand
(Amendment) Act, 2025. ﬁ:ﬂr:tlf'lenca-

[1]
B. 258-1 (rRsn)
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Amend-
ment of
section 2,
Act No. 30
of 1987 .

(2) It shall come into force on such date as the State
Government may, by notification in the official gazette,
appoint.

2. In the Telangana Charitable and Hindu Religious
Institutions and Endowments Act, 1987 (hereinafter referred
to as the principal Act), in Section 2,-

(1) after clause (2), the following clauses shall be
inserted, namely,-

“(2-A) "Board” means the Board of Trustees
constituted by the Government under section 96;".

(2-B) “Chairman" means the Chairman of the Board
of Trustees appointed under section 98;".

(2) after clause (16), the following clause shall be
inserted, namely,-

“(16-A) “Hindu Dharma Prachara Parishad” means
an institution established by the Board of Trustees
constituted under section 113;".

(3) after clause (17), the following clauses shall be
inserted, namely,-

“(17-A) “Member’ means the member of the Board
of Trustees appointed under section 96;

(17-B) “Notification” means a naotification published
in the Telangana Gazette;".

(4) after clause (27), the following clauses shall be
inserted, namely,-

“(27-A) " Temple City Area” means the area notified
by the Government under section 114;

(28) “Township” means an area in a village or group
of villages notified as a “Temple City Area” under clause
(27-A).
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3.  Insection 15 of the principal Act,- Amend-
ment of

(1) for the opening paragraph, the following shall be jg““""
substituted, namely,- :

“In respect of a Charitable or Religious Institution or
Endowment, included in the list published under clause (a)
of section 6,-".

(2) for sub-section (1), the following shall be
substituted, namely,-

“(1) (a) where the income for the institution exceeds
Rs.100.00 crores (Rupees one hundred crores) per annum,
the Government may, by notification, constitute a Board of
Trustees, consisting of such number of persons as provided
in Chapter XIV.

(b) Where the income for the institution is between
Rs.1 crore (Rupees one crore) to Rs. 100.00 crore (Rupees
one hundred crores) per annum, the Government shall
constitute a Board of Trustees consisting of fourteen (14)
persons appointed by them.

(¢) Where the income of the institution is between
Rs.25.00 lakhs (Rupees twenty-five lakhs) to Rs. 1.00 crore
(Rupees one crore) per annum, the Dharmika Parishad
shall constitute a Board of Trustees consisting of fourteen
(14) persons”.

4. In the principal Act, in section 17, for sub-section (2) Amend-
including with the proviso thereunder, the following shall be [s“:;t[::
substituted, namely,- 17.

“(2) On and from the date of commencement of this
Act, every trustee appointed under section 15 shall hold the
office for a term of two years fram the date of taking oath of
office and secrecy.”.
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Amend- 5.  In section 20 of the principal Act, in sub-section (1),
mentof  after clause (b), the following proviso shall be inserted,
section 20.

namely,-

“Provided that nothing in this section shall apply to
those institutions whose income is more than Rs.100.00
crores per annum’.

Insertion g In the principal Act, after Chapter-XIIl, the following

Ef,';‘,‘;‘{;, Chapter shall be inserted, namely,-
o 98 “CHAPTER XIV
to 126.

Yadagirigutta Devasthanam (YTD)

95. Application of this Act and other laws to
Yadagirigutta Devasthanam:

(1) Notwithstanding anything contained in any
provisions of this Act, the provisions of this Chapter shall
apply to “Sri Lakshmi Narasimha Swamy Devasthanam,
Yadagirigutta” hereinafter referred to as "Yadagirigutta
Devasthanam (YTD)".

(2) The other provisions of this Act or any other laws,
for the time being in force, and not inconsistent with this
Chapter shall apply.

96. Constitution of Board: (1) The Government may, by
notification, constitute a Board for Yadagirigutta
Devasthanam called the “YTD Board" which shall be a body
corporate, having perpetual succession and a common seal,
with power to acquire, hold and dispose of the property and
shall sue and be sued by the said corporate name.

(2) The Board shall consist of the following members,
namely,-

(i) the Chairman of the Board, who shall be appointed
by the Government.

(i) the Principal Secretary or Secretary, Revenue
in-charge of Endowments shall be a member (ex-officio);



March 17, 2025] TELANGANA GAZETTE EXTRAORDINARY 5

(iii) the Commissioner of Endowments shall be a
member (ex-officio);

(iv) the Executive Officer, who shall be the Member-
Secretary of the Board (ex-officio);

(v) the Vice Chairman, Yadagirigutta Temple
Development Authority (YTDA) shall be a member (ex-
officio);

(vi) the Founder Trustee-Member (with voting rights);

(vii) nine (9) other members of the Board who shall
be appointed by the Government at least one of whom,
shall be a member of the State Legislature, one from
Scheduled Castes, one from Backward Classes and one
from Women;

(viii) The Sthanacharya, shall be a Member (ex-officio)
and in his absence senior most Pradhana Archaka.

(3) Government may appaoint the Chief Secretary to
Government for an initial period of two years and the District
Collector, Yadadri Bhuvangiri District for an initial period of
five years as ex-officio members to aid and assist the Board.

(4) The persons appointed as members under sub-
section (2) shall be persons professing Hindu Religion.

Explanation:- In this section, the expression
“Scheduled Castes" shall have the same meaning as
assigned to in clause (24) of article 366 of the Constitution
of India read with XXV of the Constitution (Schedule Caste)
Order, 1850 (C.0.19) as amended by the Andhra Pradesh
Reorganisation Act, 2014.

97. Powers and functions of the Board: Subject to the
other provisions of this Act and the rules made thereunder:-

Central
Act No. 6
of 2014,
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(i) the administration of Yadagirigutia Devasthanam
shall vest in the Board and the Board shall, for this purpose,
in addition to the powers conferred and functions entrusted
to it, by this Act, exercise such powers and perform such
functions as may be prescribed by the Government;

(i) the Board shall manage the affairs of Yadagirigutta
Devasthanam and arrange for the conduct of the daily
rituals, ceremonies and festivals according to its customs,
Agamas and usage;

(iii) the Board shall have power to fix fees for the
performance of Archana, or any service or ritual or Utsavam
or ceremony connected with Yadagirigutta Devasthanam;

(iv) the Board shall have power to call for such
information and accounts as may, in its opinion, be
necessary for reasonably satisfying itself, that the temple is
properly maintained, the endowments thereof are properly
administered, and their funds are duly appropriated to the
purposes for which they were founded or exist; and the
Executive Officer or other officers in possession of such
information or accounts shall, on such requisition, furnish
such information and accounts to the Board;

(v) the Board shall furnish the information regarding
management of properties, utilization of funds and accounts
to the Government as and when required in accordance
with the procedure as may be prescribed;

(vi) the Board shall exercise the general
superintendence and control over the administration of
Yadagirigutta Devasthanam and its entities in conformity
with the policy decisions of the Government from time to
time;

(vii) the Board may seek the assistance of other
departments to provide necessary assistance in the
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administration of the institution as and when require, with
the approval of the Government;

(viii) the Board shall fix the dittam in the temple as
specified under section 25 of the Act and the amounts to be
spent therefor, in such manner after following such
procedure as may be prescribed;

(ix) the Board may, subject to such conditions and
restrictions as may be prescribed, delegate to the Executive
Officer or any other officer, such of the powers conferred
on it by or under this Act, as it may consider necessary;

(x) the Board may invite experts from various fields
for advice, as and when required.

88. Qualifications and disqualifications for Chairman
and Members of the Board: The provisions of sections
18 and 19 shall, mutatis mutandis, apply in relation to the
office of the Chairman and Members of the Board.

99. Term of Office of Chairman and members of the
Board: The Chairman and members of the Board other
than ex-officio members and Founder Trustee, shall hald
the office for a period of two years, from the date of
appointment, subject to the pleasure of the Government or
until further orders.

100. Administration of Oath of Office: The Chairman
and other nominated members of the Board shall take Oath
of Office and secrecy administered by the Executive Officer
or any other officer authorized by the Government.

101. Meeting of the Board: (1) Every meeting of the Board
shall be presided over by the Chairman and in his absence,
any Member appointed by the Government.
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(2) The Quorum for a meeting of the Board shall be
five including the Chairman.

(3) All decisions at the meeting of the Board shall be
by a majority vote:

Provided that in the event of tie, the Chairman whao
presides over the meeting shall have casting vote:

Provided further that, the Ex-officio members shall not
have voting rights.

(4) The Board shall meet atleast once in every two
months and if the Board does not conduct three consecutive
meetings within the stipulated time, the Government may
take appropriate decision to dissolve the Board and
constitute a new Board and till such time, make suitable
arrangements for discharging the functions of the Board.

102. The Chairman and members not to receive or be
paid salary or other remuneration: The Chairman or
members other than Founder Trustee and Stanacharya or
Pradhana Archaka shall not receive or be paid any salary
or other perks from the funds of Yadagirigutta Devasthanam,
except such honorarium, travelling and conveyance
allowances as may be prescribed by the Government.

103. Resignation: The Chairman, any member, other than
ex-officio members may resign to his office by giving notice
in writing to the Executive Officer and his office shall fall
vacant from the date of acceptance of the same by the
Government.

104. Cessation of office of the Chairman or Members:
The Chairman or members shall cease to hold office as
such member if he has absented from three consecutive
meetings of the Board.
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105. Suspension or removal of the Chairman or
Member: (1) The Government may, for good and sufficient
reason(s), suspend or remove the Chairman or a member,
other than an ex-officio member, after giving him an
opportunity of showing cause against such suspension or
removal and after considering explanation offered therefor.

(2) Pending enquiry under sub-section (1), the
Government may pass an interim order on suspension of
the Chairman or the Member, if it consider just and
reasonable in the interest of temple or its institutions and in
the public interest.

106. Casual vacancy in the office of the Chairman or
Member: Where the office of the Chairman or a member
falls vacant either due to resignation under section 103,
cessation of office under section 104 or removal or
suspension under section 105, such vacancies shall be
filled by the Government by appointing another person as
Chairman or member in the said vacancies in accordance
with the provisions of this Chapter and such Chairman or
member shall hold office only for the residue of the term of
office of his predecessor.

107. Dissolution and re-constitution of the Board:

(1) Where, at any time, it appears to the Government
that the Board has failed to perform its functions ar has
exceeded or abused or misused any of the powers conferred
upon it by or under this Act, the Government may, by
notification, dissolve the Board from such date, as may be
specified therein, and constitute a Board afresh in
accordance with the provisions of this Chapter.

(2) Before issuing a notification under sub-section (1),
the Government, shall communicate to the Executive Officer
who is the Member-Secretary (Ex-officio) and Convenor of
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the Board, the grounds on which they propose to do 5o, fix
a reasonable time to enable the Board to show cause
against the proposal and consider its explanation or
objections, if any.

(3) On receipt of such communication under sub-
section (2), the Executive Officer shall place the matter
before an extraordinary meeting of the Board specially
convened for the purpose and communicate the explanation
or objections of the Board to the Government, within the
time fixed by the Government in this behalf.

(4) The Government may, on consideration of the
explanation or objections of the Board, dissclve the Board
by a reasoned speaking order and cause all or any of the
powers and functions of the Board to be exercised or
performed by any officer authorized by the Government,
as the case may be, until reconstitution of the Board in
accordance with the provisions of this Chapter,

(5) With effect from the date specified for the
dissolution of the Board, all its members including the
Chairman, shall forthwith, be deemed to have vacated their
office as such.

108. Appointment of Executive Officer and Financial
Advisor-cum-Chief Accounts Officer: (1) Subject to the
provisions of section 109, the Government shall appoint
Executive Officer and Financial Advisor-cum-Chief Accounts
Officer.

(2) Every officer appointed under sub-section (1),
shall be a person professing Hindu Religion.

(3) The conditions of service of the Executive Officer
and Financial Advisor-cum-Chief Accounts Officer appointed
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under sub-section (1) shall be such, as may be determined
by the Government.

(4) Every officer appointed under sub-section (1),
shall be a whole-time officer of Yadagirigutta Devasthanam.

(5) Any officer appointed under sub-section (1) shall
be paid out of the consolidated fund of the State.

109. Qualifications for appointment of Executive
Officer and Financial Advisor-cum-Chief Accounts
Officer: (1) A person to be appointed as Executive Officer
shall be member of the Indian Administrative Service (IAS)
or an officer who is holding the post of Additional
Commissioner or equivalent cadre in the service of the State
Government.

(2) Person(s) to be appointed as Financial Advisor-
cum-Chief Accounts Officer shall be one possessing such
qualifications and experience as may be prescribed.

110. Powers and Functions of Officers appointed under
section 108: (1) The Executive Qfficer shall be the Chief
Administrative Officer of Yadagirigutta Devasthanam and
shall be responsible for carrying out all lawful directions
issued by the Board from time to time as per the provisions
under the Act and subject to restrictions as may be imposed
by the Government.

(2) He shall be responsible for the proper maintenance
and custody of all the records, accounts and other
documents and of all the jewels, valuables, money, funds
and other properties. He shall arrange for the proper
collection of income and for incurring of expenditure and
sue and be suedin the name of the institution or endowment
in all legal proceedings.
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(3) He shall exercise such other powers and performs
such other duties and functions as may be directed by the
Government from time to time.

111. Extraordinary powers of the Executive Officer:
The Executive Officer may, in case of emergency, direct
execution of any work or the doing of any act, which is not
provided for in the budget for the Year and the immediate
execution or the doing of which is in his opininon,
necessary for the preservation of the properties of the
Yadagirigutta Devasthanam or for the service or safety of
the pilgrims resorting to the Yadagirigutta Devasthanam
and may also direct that the expenses of executing such
work or doing the act shall be paid, from the fund of the
Yadagirigutta Devasthanam. The Executive Officer shall
forthwith report to the Board the action taken under this
section and the reasons therefor.

112. Management of Funds:(1) Yadagiriguita
Devasthanam shall have its own funds, the corpus of which
shall include all the sums received by it by way of Grants-
in-Aid, donations, gifts, kanukas including offerings
deposited in Hundis and any sum received from any other
source.

{(2) All monies belonging to the funds of
Yadagirigutta Devasthanam shall be deposited in any
Public Sector Bank or be invested in such securities in
accordance with such guidelines as may be issued by the
Government in this behalf from time to time.

(3) The funds of Yadagirigutta Devasthanam shall
be utilized, as per the provisions of the Act, the rules framed
thereunder and the directions issued from time to time by
the Board or Government for all or any of the following
purposes:-
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(i) the maintenance, management and administration
of the temple and the properties thereof including the
conduct or performance of religious rituals, functions and
festivals connected therewith;

(ii) propagation of Hindu Dharma Pracharam by way
of printing and publication of literature on Hindu Dharma
and sale thereof at concessional price;

(iif) propagation, promotion and popularization of
study of Vedas, Hindu Dharma, philosophy or sastras,
Indian Languages including Sanskrit, Sculpture, Hindu
temple architecture and epigraphy;

(iv) training of archakas to perform religious worship
and ceremonies and the training of adhyapakas and
Vedaparayanikas;

(v) construction and maintenance of choultries,
cottages, rest houses etc., for the use and accommodation
of the pilgrims;

(vi) provision of water supply and other sanitary
arrangements to the pilgrims and the worshippers;

{vii) establishment and maintenance of hospitals and
dispensaries for the relief of the pilgrims, worshippers and
others,

(viii) establishment and maintenance of Gashalas;

(ix) construction and maintenance of roads and
communications and the lighting thereof for the convenience
of the pilgrims and worshippers;

(x) acquisition of any land and immovable property
if such acquisition is authorized by the Government;

(xi) any other spiritual and cultural activities as may
be decided by the Board;
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(4) The Board may, with the prior approval of the
Government, utilize its surplus funds after providing for all
the objects, i.e., requirements or improvements of
Yadagirigutta Devasthanam and after making adequate
provision for all the purposes for which such funds shall be
lawfully spent, for such charitable or religious purposes, as
may be prescribed by the Government.

113. Establishment of Hindu Dharma Prachara
Parishad: (1) it shall be lawful for the Board to establish
an institution called the *Hindu Dharma Prachara Parishad”
and to set apart every year out of its funds a sum not less
than rupees one crore for the maintenance of the said
Parishad.

(2) The objects of the said Hindu Dharma Prachara
Parishad shall include, -

(i) promotion and propagation of the Hindu Dharma;

(ii) the establishment and maintenance of institutions
forimparting instructions in the Hindu Dharma;

(iii) preparation, publication and dissemination of
literature relating to the Hindu Dharma;

(iv) training of Dharmacharyas, Dharma
pracharakas and such other personnel as may be required
for propagation of the Hindu Dharma;

(v) establishment and maintenance of institutions
for imparting training in Vedas, Agamas and Powrohityam
and for conducting examinations for awarding certificates
in Veda, Agama and Powrohityam;

(vi) any other purpose connected with or incidental
to the aforesaid objects.

(3) Subject to such rules as may be made by the
Government in this behalf, the Board may make regulations
forthe porpose of carrying out the purposes aforesaid.



March 17, 2025] TELANGANA GAZETTE EXTRAORDINARY 15

(4) In order to advise the said Parishad, it shall be
lawful for the Board to constitute a body called “Yadagirigutta
Devasthanam Sanathana Dharma Prachara Sadas”
comprising of heads of different Hindu Mutts, prominent
Hindu Charitable Trusts, Organization and other individuals
in a manner as may be prescribed.

114. Civic Administration of Temple City Area:

(1) The Gavernment may, from time to time, notify in
the Telangana Gazette the limits of the Temple Cily Area for
the purposes of civic administration.

(2) The Government may, by notification, declare
the sald "Temple City Area” as a "Township” under section
5 of the Telangana Panchayat Raj Act, 2018.

(3) (a) The Government may, by notification, declare
that any of the provisions of the Telangana Panchayat Raj
Act, 2018 and the rules made thereunder shall be extended
to, and be in farce in the Temple City Area as notified under
sub-section (1) with such modifications not affecting the
substance as may be necessary or proper for the purpose
of adopting them to the Temple City Area; and any such
notification may likewise be rescinded or modified by a
subsequent notification.

{b) Without prejudice to the generality of the
foregoing provisions, -

(i) the Temple City Area. as notified under sub-
section (1), shall be deemed to be a ‘village' for the purposes
of the Telangana Panchayat Raj Act,2018;

(ii) all references to a Gram Panchayat, the
Sarpanch, Executive Officer or Executive authority thereof
in the Telangana Panchayat Raj Act, 2018, shall subject to
the provisions of clause (iii) and (iv) be construed as
references to the Executive Officer of Yadagirigutta
Devasthanam in respect of the said Temple City Area;

Telangana
ActNo. 5
of 2018.
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(iii) any appeal provided for by or under the
Telangana Panchayat Raj Act, 2018, from an order or
decision of the Sarpanch, executive authority or Executive
Officer of a Gram Panchayat to the Gram Panchayat, shall
lie instead, to the Commissioner of Panchayat Raj;

(iv) the powers of revision as provided under the
Telangana Panchayat Raj Act, 2018 shall lie to the
Government.

(4) subject to such rules as may be prescribed, it
shall be lawful for the Executive Officer by order to prohibit
within the Temple City Area notified under sub-section (1)
or within the premises of Yadagirigutta Devasthanam or its
entities as the case may be,-

(i) begging by any person;
(ii) straying of any cattle, pigs or dogs;

(iil) possession, use or consumption of any
intoxicating liquor or narcotic drugs or psychotropic
substances, cigarettes, beedies, chuttas and any other
tobacco products and any other materials which are
forbidden by law for the time being in force;

(iv) possession, preparation or consumption of meat
or other food-stuffs containing meat;

(v) slaughter, killing or maiming any animal or bird
for any reasaon;

(vi) gaming with cards, dice, counters, money or
other instruments of gaming;

(vii) tonsuring or hair-cutting or opening and running
of a hair-dressing salon by any person other than a person
autharised of employed by the Executive Officer;

(viil) tonsuring or hair-cutting in places other than
those earmarked for the said purpose by the Executive
Officer;
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(ix) unlicensed Hawkers and Vendors;

(x) dealing in any manner with Seva Ticket,
Prasadam and accommodation belonging to the
Devasthanam except as such places and by persons
specially autharized in this behalf by him;

(xi) prohibition of political speeches, paolitical flags
any symbols and demonstration, public meetings, strikes,
dharnas, processions, any kind of acts of protests and any
other activities affecting public peace and tranquility by any
person, political parties or organizations;

(xii) prohibition of any other activities which are
forbidden by law or product or services with the Board may
deem fit and proper.

115. Powers of Board to takeover control and
management of educational institutions: Where the
Board, by a resalution passed in that behalf, requests the
Government to establish, take over the control and
management of any educational or other institutions, the
Government may, by notification, establish, transfer the
control and management of such educational or any other
institutions from such date as may be specified in the said
notification.

116. Budget: (1) The Executive Officer shall, in each
financial year (hereinafter referred to as the said year) not
later than the 15t January of the said year, frame and place
befare the Board, the Budget showing the probable receipts
and expenditure during the following financial year, and the
Board shall, within fifteen days of the date on which the
budget is placed before it, at a special meeting convened
for the purpose for its approval, and the Board shall approve
the same, with or without modifications, at such meeting
and submit sufficient number of copies of such budget to
the Government for approval before the end of February of
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the said year. The Government shall approve the budget
with such modifications, if any, as deemed fit.

(2) If, for any reason, the budget is not approved
by the Government before the end of March of the said
year, the Board shall be competent to incur for each of the
months of April and May of the following financial year an
expenditure equivalent to one-twelfth of the expenditure
provided under each head, for the said year.

(3) The Board shall be competent to re-appropriate
such amount, as may be necessary, from one head of
account to another head of account, subject to the condition
that the amount so reappropriated under each head of
account shall not exeed the amount originally sanctioned
in the budget for the said year by more than fifteen per-
centum under that head of account without prior approval
of the Government.

Provided that a report regarding the reappropriation
of any amount as aforesaid shall be forwarded to the
Government for thair ratification before the prescribed date.

(4) The Board may forward a supplementary
budget for approval of the Government in such form and
before such date as may be prescribed and the provisions
of sub-sections (2) and (3) shall apply to such
supplementary budget.

(5) (a) Every budget shall make an adequate
provision for,-

(i) the due performance of the objects of the
Devasthanam and the proper performance of and the
remuneration for the services therein including the dittam
for the time being in force;

(ii) the due discharge of all liabilities and subsisting
commitments binding on the Devasthanam;

(iii) the maintenance of the working balance;
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(iv) the arrangements to be made for securing the

health, safety or convenience of the pilgrims, worshippers
or other persons resorting to the Devasthanam;

(v) the construction, repair, renovation and
improvement of the Devasthanam and the buildings
connected therewith.

(b) The budget shall also make a provision for the
payment of annual contributions towards Archaka Welfare
Fund, Endowments Administrative Fund, Common Good
Fund and Audit Fees of the annual income as referred to
under section 65 as prescribed by the Government from
time to time.

117, Accounts and Audit:

(1) The Financial Advisor-cum-Chief Accounts
Officer, in his absence the Executive Officer, shall keep
regular accounts of all receipts and disbursements for each
financial year separately in such form and containing such
particulars as may be prescribed.

(2) (a) The accounts of the Devasthanam shall be
audited annually or if the Government so directs in any
case at short intervals.

(b) The audit referred to in clause (a) shall be made
by auditor appointed by the Government for the purpose
and the auditor shall send a report to the Government
containing such particulars as may be prescribed.

(3) It shall be the duty of the Executive Officer or
the Financial Advisor-cum-Chief Accounts Officer and all
officers and servants working under him to provide all such
assistance and facilities to the auditor as may be necessary
for the audit of the accounts of the Devasthanam.
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(4) The remuneration payable to such auditor and
the cost of audit shall be paid from the funds of the
Devasthanam.

118. Preferential right to acquire property in certain
cases: (1) Any person owning the properties of having
interest in any immavable property of an interstate, or in
any business carried on by him or her, whether solely or in
conjunction with others, devolves upon two or more heirsand
any one of such heirs proposes to transfer his or her interest
in the property or business, in and around the notified Temple
City Area shall not alienate or transfer the same by way of
sale, gift, exchange, mortgage or lease to any third party,
without prior written permission of the Executive Officer,
Yadagirigutta Devasthanam or any officer authorized by him,
since the Devasthanam shall have a preferential right to
acquire the interest in the property proposed to the
transferred or alienated, duly paying fair compensation.

(2) If any such owner intends to do so, he shall make
an application, in the prescribed format and in accordance
with the procedure, as may be prescribed, to the Executive
Officer seeking permission with full details of the transaction
and the parties involved.

(3) If such transaction is against the interest of
Yadagirigutta Devasthanam, who shall have a right of pre-
emption and if the Devasthanam desires to exercise this
right of pre-emption on the terms and conditions indicated
by the applicant, being those offered to the third party or on
mutual agreement, the applicant shall alienate the property
in favour of Yadagirigutta Devasthanam.

119. Administration Report: Within three months after
the closure of each financial year, the Board shall, submit
to the Government, a report on the administration of the
affairs of the devasthanam, during that year in such form,
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as may be prescribed by the Government. The Government
shall review the report and offer the remarks /suggestions
to the Board.

120. Acts of the Board not to be invalidated by
informality, vacancy etc.: No act or proceeding of the
Board shall be deemed to be invalid by reason only of a
defect in its constitution or on the ground that the Board or
any member thereof, as the case may be, was not entitied
to hold or continue in such office by reason of any
disqualification or by reason of any irregularity or illegality
in his appointment or by reason of such act or proceeding
having been done or conducted during the period of any
vacancy in the office of the Chairman or member.

121. Suits and other legal proceedings by or against
Devasthanams: In all suits and other legal proceedings
by or against the Devasthanam, the pleadings shall be
signed and verified by the Executive Officer and all processes
in such suits and proceedings shall be issued to or served
on the Executive Officer.

122. Cost of Proceedings etc: The costs, charges and
expenses of, and incidental to, any suit, appeal or application
to a court under this chapter shall be in the discretion of the
court which may direct the whole or any part of such costs,
charges and expenses to be met from the funds of the
Devasthanam or to be borne and paid in such manner and
by such persons as it thinks fit:

Provided that all costs, charges and expenses
incurred by the Government or the Board in connection with
any legal proceedings required in the interests of the
Devasthanam shall be payable out of the funds of the
Devasthanam.

123. Annual Inspection: (1) Notwithstanding any of the
provisions of this chapter, the Executive Officer shall furnish
the copies of all the statutory returns, approved Budget,
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Audit Report and of all other carrespondence to the
Government.

(2) The Government shall cause an annual
inspection of the Devasthanam by any other Officer
authorized by them, and issue necessary instructions/
guidelines, if any basing on the said inspection report for
effective and efficient administration of the temple.

124. Offences and Penalties: (1)(a)(i) Any person
disobeying an order made by the Executive Officer under
sub-gection (4) of section 114, shall be punishable with
imprisonment which may extend to six months or with fine
which may extend to ten thousand rupees or with both;

(i) In case of second or subsequent offences, such
person shall be liable for rigorous imprisenment which shall
not be less than six months but it may extend to two years
in addition to the fine of Rs.20,000/- for each of the
subsequent offences.

(b) any person who abets the commission of the
offence under clause (a), shall be equally liable for
punishment prescribed for the principal offender;

(c) if any person attempts to commit an offence
under clause (a), is liable for half of the punishment
prescribed for the said offence.

(2) Notwithstanding anything contained in the
Central Bharatiya Nagarik Suraksha Sanhita, 2023, the offence
ActNo.46 punishable under sub-section (1) shall be cognizable,
of 208 paijlable and com pundable.

(3) The said offences shall be tried by the Judicial
Magistrate of First Class as per the procedure prescribed
in Chapter XXII of the Bharatiya Nagarik Suraksha Sanhita,
2023.



March 17, 2025] TELANGANA GAZETTE EXTRAORDINARY 23

(4) (a) The Executive Officer may accept from any
person who has committed or is reasonably suspected of
having committed an offence under sub-section (1) for the
first time, a sum not exceeding one thousand rupees by
way of compounding fees. Such composition is not
permissible for the second or subsequent offences;

(b) on receipt of the sum of money referred to in
clause (a) by the Executive Officer:-

(i) the accused person, if in custody, shall be
discharged forthwith;

(i) no further proceedings shall be taken against
such person.

125. Tolls: (1) The Government may, by notification,
authorize the Executive Officer to levy tolls in the prescribed
manner in respect of any road (including the ghat road
leading to Devasthanam) which has been or shall hereafter,
be constructed wholly or partly from the funds of the
Devasthanam and situated within the Temple City Area.

(2) The Executive Officer may,-

(i) place the collection of such tolls under the
management of such persons as may appear to him proper
with the approval of the Board.

(ii) farm out such collection on such terms and
conditions as he may think fit with the approval of the Board.

(3) The provisions of the Indian Tolls Act, 1851, in
force for the time being in the State shall apply to the
collection of such tolls and the persons under whose
management the collection of such tolls may be placed, as
well as the persons to whom such collections may be farmed
out and their agents and servants shall be deemed to be
persons appointed to collect tolls within the meaning of that
Act.

Central
ActNo. 8
of 1851,
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126. Special Provisions: The Government is empowered
to make certain special provisions as and when required
in the best interest and management of the Devasthanam
and its entities.”

Insertion 7 1 the principal Act, after Chapter-XIV, as so inserted,

f A ;
Eh::‘t";, the following chapter shall be inserted, namely,-

XIV-A and -
ih CHAPTER - XIV - A
2. CONSTITUTION OF BOARD FOR ANY DEVASTHANAM

OR CHARITABLE ENDOWMENTS OR INSTITUTIONS
WHOSE ANNUAL INCOME EXCEEDS RUPEES ONE
HUNDRED CRORES OTHER THAN YADAGIRIGUTTA
DEVASTHANAM.

127. Constitution of Board for any other Devasthanam
or Charitable Endowment or Institution: (1) The
Government may, by notification, constitute Board of
Trustees for any Devasthanam or Charitable Endowment
or Institution whose income exceeds Rupees One Hundred
Crores per annum.

(2) Every notification issued under sub-section (1)
shall be laid before the State Legislature.

(3) The provisions applicable to Yadagirigutta
Devasthanam under chapter XIV shall apply to any such
temple or endowment institution”.

Amend- - g_In the principal act, in Chapter XV, in section 157, for the
caction  words and figures "section 21 of the Indian Penal Code”

157. the words and figures “clause (28) of section 2 of the

central  Bharatiya Nyaya Sanhita, 2023 shall be substituted.
Act No. 45
of 2023,

Amend- 9, [n the principal Act, for the words “Third Schedule”

;“;Fglé" wherever they occur, the word “Schedule” shall respectively

scHEDULE. De substituted.
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STATEMENT OF OBJECTS AND REASONS

As per the provisions of the Andhra Pradesh Reorganization
Act, 2014 (Central Act No. 6 of 2014), the Andhra Pradesh Charitable
and Hindu Religious Institutions and Endowments Act, 1987 (Andhra
Pradesh Act No. 30 of 1987) was adapted to the State of Telangana
with certain madifications vide the Andhra Pradesh Charitable and
Hindu Religious Institutions and Endowments Act, 1887 (Telangana
Adaptation Order, 2014) issued in G.0.Ms.No.37, Revenue
(Endowments-l) Department, dated 01-11-2014,

In the recent past there is substantial increase in the influx of
pilgrims and devotees to various temples in the State, and one such
impaortant temple is Yadagirigutta Devasthanam, to which more than
50,000 pilgrims are visiting every day.

Several developmental projects are planned to leverage various
technologies and improve infrastructural facilities far enhancing the
comfort of pilgrims and making the Yadagirigutta Devasthanam a more
welcoming and accessible place of worship.

Keeping in view the above facts and also in recognition of the
temple's religious and cultural importance, the Government planned
to develop “Sri Lakshmi Narasimha Swamy Devasthanam,
Yadagirigutta" hereinafter referred to as "Yadagirigutta Devasthanam
(YTD)" and its surrounding premises as a Temple City Area.

To initiate and execute these lofty objectives and plans, it is
important to engage personnel from diverse backgrounds by ferming
a Trust Board that include community leaders, technical experts, and
representatives from both Governmental and Non-Governmental
organizations. The Board plays a pivotal role in the Governance and
execution of developmental projects.

Considering the significance of this endeavor and the challenges
of development with limited resources, efficient and effective team
for management of the temple is essential, along with a high degree
of dedication and commitment.
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As stated above, to address the significant challenges posed by
substantial increase in pilgrim numbers, it has become imperative to
enhance the governance structure of the temple in the form of a Turst
Board. Therefore, it is imperative to constitute the Yadagirigutta
Devasthanam Board. Its constitution ocutlines the structure, roles,
responsibilities, and decision-making processes, ensuring
transparency and accountability.

An effective and efficient Board of trustees is essential, which is
well-equipped with knowledge and rich experience in managing and
visualizing projects; present and future challenges due to ever
increasing number of devotees and their requirements. The Borad of
Trustees will be established with the objective of addressing
immediate infrastructural needs; and also planning for sustainable
growth with the ultimate goal of developing Yadagirigutta into a world-
class spiritual and cultural heritage site.

The annual income of Yadagirigutta Devasthanam (YTD) was
Rs.224 crores for the year 2023-24,

Hence, it is just and necessary to make special provisions for
Yadagirigutta Devathanam.

The management and administration of temples have been
subjects of extensive discussions, especially concerning income
thresholds that qualify a temple for special classifications or regimes.
Accordingly, the present law has classified the temples on the basis
of income generated by each temple. As stated above, there is every
need to reclassify them keeping in view the present revenues of the
temples.

Accordingly, the proposal to establish a threshold of income at
Rs.100.00 Crores to classify the temples as a separate league
introduces a quantitative criterion that could significantly impact the
governance of such religious institutions. This criterion and
classification would pave the way for the Government to engage the
persons as Trustees of such Temple Boards who have the requisite
caliber, experience, passion and dedication to serve the Deity and
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Dharma of the subject temple and ultimately for efficient and effective
temple management.

The quantitative criterial of above Rs.100.00 Crores servesas a
clear and measurable standard to determine which temples may
warrant special administrative attention. Temples generating income
at or above this level often require robust governance. This income
level not only indicates financial stability but also the potential for
significant social outreach and community service. Such temples are
expected to play active roles in spiritual, cultural, educational,
healthcare, and walfare initiatives, thereby justifying a special
administrative classification.

By implementing income as a quantitative criterion for temple
administration, complemented by qualitative periodical assessments,
provides for a balanced framework. This approach enhances effective
governance, ensuring that temples not only maintain financial health
but also embody their roles as vital community pillars.

Temples with higher incomes may require different management
strategies compared to those with limited financial resources. By
specifically engaging the services of those who have experience in
finance and governance in relation to income levels, the strengths
and needs of each temple can be met more effectively.

Accordingly, it has been decided to incorporate new chapter X1V
containing exclusive provisions for Yadagirigutta Devesthanam; and
Chapter XIV-A containing relevant provisions for other Devasthanam
or Charitable Endowment or Institution whose income exceeds Rs.
100 crores per annum by amending the Telangana Charitable and
Hindu Religious Institutions and Endowments Act, 1987 (Act No. 30
of 1987), suitably by way of legislation.

This Bill seeks to give effect to the above decision.
SMT. KONDA SUREKHA,

Minister for Environment,
Forest & Endowments.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 1,96,97,102,107,109,112,113,114,115,116,117,118,119,
124,125 and 127 of the Bill authorizes the Government to issue
notifications in respect of matters specified therein and generally to
carry out the purposes of the Act. All such notifications issued which
are intended to cover matters maostly of procedural in nature are to
be |laid on the table of the State Legislature and will be subject to any
modifications made by the Legislature.

The above provisions of the Bill regarding delegated legislation
are thus of normal type and are mainly intended to cover matters of
procedure.

SMT. KONDA SUREKHA,
Minister for Environment,
Forest & Endowments.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF
PROCEDURE AND THE CONDUCT OF BUSINESS IN THE
TELANGANA LEGISLATIVE ASSEMBLY.

The Telangana Charitable and Hindu Religious Institutions and
Endowments (Amendment) Bill, 2025, after it is passed by both the
Houses of the State Legislature may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

SMT. KONDA SUREKHA,
Minister for Environment,
Forest & Endowments.

Dr. V. NARASIMHA CHARYULU,
Secretary to State Legislature.



